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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 611 OF 2025

IN THE MATTER OF:

Pappu ... Applicant
Versus

State of U.P. & Ors. .... Respondents

RESPONSE OF RESPONDENT NO.-3, UTTAR PRADESH
POLLUTION CONTROL BOARD, IN COMPLIANCE TO

THE _ORDER DATED 08.12.2025 PASSED BY THE
) HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

=Ry \ BENCH, NEW DELHI.
R )7 &

I Dr. Vishwanath Sharma aged about 49 years, S/o Late Dr.
Manoranjan Sharma presently posted as Regional Officer, Uttar
Pradesh Pollution Control Board (hereinafter referred to as

UPPCB), Aligarh do hereby solemnly affirm and state on oath as

under:;

1. That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and

q/é as such I am competent and authorized to swear this
05 affidavit.

“4//% That vide its order dated 08.12.2025 this Hon’ble National
Green Tribunal, Principal Bench, New Delhi (hereinafter

referred to as “Hon’ble Tribunal”) has constituted a Joint

Committee comprising of representatives of District


R
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Magistrate, Kanshiram Nagar (Kansganj) and Divisional
Forest Officer, Kansganj (Kashiram Nagar) and directed to
verify the factual position and suggest appropriate remedial
action and submit its report within one month. Further, this
Hon'’ble Tribunal has also directed the respondents to file

their responses by impleading the UPPCB as Respondent
No.-3.

3. That in compliance to the order passed by this Hon’ble

Tribunal and to verify the factual position the UPPCB has

itself undertaken the site visit and carried out the inspection

) of the site in qﬁeétion on 29.01.2026 in presence of the
QUL .. . complainant Shri Babu S/o Shri Baburam.

A detailed Inspection Report along with the photographs of

2LLTON phRy

Yebiy unoy 9 the site in question is being annexed herewith and marked as

Annexure-R3/1.

4. That the present affidavit is being submitted before this
Hon’ble Tribunal for kind perusal and consideration.

vgh —

DEPONENT

VV?X % VERIFICATION:
Verified at Aligarh on this the 06 day of February, 2026 that the

contents of above affidavit are true and correct to my knowledge

5 H,j Gg Date b ﬁﬁ:gl on records and information received and believed to be trug,

.....

Solemnly affirmed Bef y o : 5 srncenle
ATfigavit by Qi ﬂ&"ﬁarthof it is false and nothing material has been concealed
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{Notary Govt. ot India)
(Notary) G.O.1., Aligarh
Regd. No. 2777
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Annexure-R3/1
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M evvinins 8. In view of the averments in the application, we consider it oppropriote to have response of (1) State
of U.P., through District Magistrate, Kansganj (Kashiram Nagar) (2) Divisional Forest Of[ic;r Kon'aan;'
(Kashiram Nagar), (3) U'ttar Pradesh Pollution Control Board (UPPCB) through Member Secrera;/' (4) Sa);vpal
S/o Hakim Singh, R/o L ongpur (5) Vinod Kumar S/o Sonpal, R/o Longpur (6) Vijay Babu R/o Sidﬁpura R/c
Longpur (7) Vikas Babu :5/o0 Mahesh Chandra R/o Longpur who stand impleaded as respondents No. 1 to 7

9. The Reqgistry is directed to prepare and attach memo of parties to the application and issue notices to the
respondents No. 1to 7.

10. Notices are ordered to be served on respondents no. 4 to 7 through District Magistrate, Kanshiram Nagar
{Kansganj) and for this purpose, notices issued to them are ordered to be sent to the District Magistrate,
Kanshiram Nagar (Kanscyanj) through e-mail for getting service of the same effected on them and sending his
report in this regard to this Tribunal within 15 days.

11. Responses by the respondents no. 1 to 7 may be filed within six weeks.

12. In view of the averm ents made in the application, we also consider it appropriate that a Joint Committee
be constituted to verify the factual position and to suggest appropriate remedial action. Accordingly, we
~onstitute a Joint Comimittee comprising of representatives of District Magistrate, Kanshiram Nagar
(Kansganj) and Divisional Forest Officer, Kansganj (Kashiram Nagar) and direct the same to meet within two
weeks, undertake visits to the site, look into the grievances of the applicant, associate the applicant and

tive of the concerned project proponent, verify the factual position and to suggest appropriate

representa
gistrate, Kanshiram Nagar (Kansganj)

remedial action and subrnit its report within one month. The District Ma
will be the nodal agency for coordination and compliance.

13. List on 09.02.2026 for further consideration.

14. The applicant may be informed about the next date of hearing fixed and be asked to join the proceedings

physically or through V.C. on that date.

15. A copy of this order may be sent to the District Magistrate, Kanshiram Nagar (Kasganj) and Divisional
Forest Officer, Kansganj (‘Kashiram Nagar) by email for requisite compliance......”
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